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ent of Revenue;

(3) Ministry of Rome Affairs or N tio al Security Coun il Secre ari or Intelligence Bureau;

(4) Economic Offences Wing ofC n aJ Bureau of Inve tigatio ;
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(6) Reserve Bank ofIndia;

(1) Department of Ccmpany Affai s, ovemment ofInd a;

(8) Securities and Exchange Boar of ndia;

(9) Insurance Regulatory and Dev 10 ment Authority 0 India.

[Notification No. 6/20061F. No. 6/9/2006-E.S.]

v. P. ARORA, Under Secy,
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NOTlFICA: t'ION

Jew Delhi, the 27t1 June,2p06

G.S.R. 382{E).-In exercise of the po ~ers conferred by clause ii) Df Section 66 of the Prevention of Money-
laundering Act, 2002 (15 of2003), the Ce tra Government, on being s~psfi d that it is necessary in the public interest so
to do, hereby specifies that the Director, of ~n ~rcemen~ under tr e Minis jry 0 Finance, Department of Revenue, appointed
as Director vide notification of the GOVeI Pm~nt of India, in th Minislty 0 Finance (Department of Revenue) number
G.S.R. 441(E), dated the l st July, 2005 or fnypther authority SPI cified bv hi! by a general or special order may furnish or
cause to be furnished the information rece ivc~ or obtained by: uch Directo or such authority, to the authority or body
specified hereunder for the purpose of per onning its functions •

[wrlI-~ 3(i)]
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(\) Director, Financial Intelligence Un t, ndia, under the M nistry a Finance, Department of Revenue;

(2) Cabinet Secretariat (Research and r<\.n~ysisWing);

(3) Ministry of Home Affairs or National ecurity Council S cretari lor ntelligence Bureau;

(4) Economic Offences Wing of Centn IE ureau of Investigs tion;

(5) Chief Secretaries of the State Govemr ents;

(6) Reserve Bank of India;

(7) Department of Company Affairs, G overnment ofIndia;

(8) Securities and Exchange Board of I di ;

(9) Insurance Regulatory and Developme t Authority of In ia;

[!rotification No. 7120061F. No. 6/912006·E.S.]

V. P. ARORA, Under Secy.
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